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Industrial and Financial Reconstruction 

(BIFR on 21.9.95, the BIFR . had 

generally suggested that the Government 

might consider merger of loss making 

units of the Fertilizer Corporation of 

India Ltd. (FCI) with other public sector 

units while formulating the revival 

package for FCI. Accordingly at the time 

of tying up funds for fresh investment in 

FCI as per the revival package the 

Government had explored the possibility 

of merger of some of the units of FCI 

with cash surplus public sector enterprises 

(PSEs). However, no PSE had evinced 

interest in the proposal. Government has 

brought this to the notice of B.I.F.R. 
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Formulation of New sports policy 

609. SHRI IQBAL SINGH: Will the 

Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state: 

(a) whether Government have 
fomulated any new sports policy in the 
country; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) what steps are being taken by 

Government to make sports'NCC 

compulsory in school and colleges in the 

country? 

THE MINISTER OF STATE IN THE 

MINISTRY OF HUMAN RESOURCE 

DEVELOPMENT (DEPARTMENT OF 

YOUTH AFFAIRS AND SPORTS) 

(SHRI MUKUL WASNIK): (a) to (c) 

No, Sir. However, it has formulated a 

programme of action for the existing 

National Sports Policy (1984) which was 

placed in both the Houses of Parliament 

in August 1992. The thrust areas 

identified in this programme of action are 

as follows: 

(1) Creating a sports environment; 

(2) Broadcasting of sports; 

(3) Improving competitive standards; 

and 

(4) Improving standards of sports 
management. 

(d) The Government have taken a 

number of steps to promote sports in 

schools and colleges. The Central 

Advisory Board of Education (CABE) 

has recommended to make sports and 

physical education a compulsory subject 

in schools and colleges. Following are the 

salient recommendations of CABE for 

which the States/UTs have been advised 

to take appropriate action:— 

(i) physical education and spprts 

should be made a compulsory part 

to curriculum and assigned at least 

40 minutes everyday for all school 

going children. A system of 

evaluation may also be prescribed 

to assess the fitness and overall 

participation of the children in 

physical education and sports 

throughout the year. 
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(ii) Subject teachers may be trained as 

physical education teachers through 

pre-service and in-service training 

courses. 

(iii) The State Government may make 

their contribution to a sports fund 

for creation of sports infrastructure 

in the schoolstolleges within the 

State. 

(iv) Mass participation activities and 

sports competitions may be 

organised by all State 

Governments regularly for schools 

and colleges, 

(v) In schools and colleges where 

performance in academics is the 

criterion for admissions, special 

weightage may be considered to be 

given to sports persons who have 

excelled. 

(vi) State Government may identify at 

least one school per District as a 

Sports School for nurturing of 

talented sprotspersons. 

There  is no proposal to  make NCC 
compulsory in schools and colleges. 

U�d� 7�	� �	7�� ���
!e,  ��
�, 

610. �� ��
 )#Y
���� :  

��
,� �.0
� 1���):  

\�� A� �,��=� �,�� �ह 2"��� �� �; 
� ����� 
	�:  

(�) \�� �ह �9 ह/ 	� ����� �� 1992 �� %�\�� 
2�,= 
	��&A�� �,2,=� �!��$+" �	�	" �� �e� 	��� 
P� ;  

(�) �	� ह�,, "&  T� �	�	" �� �) � 	�"��  
��-� P� K�  ���  ��� \��- \�� ह� ;  

(�) \��  1 �	�	" �� ����� �& 0
�� 
>	"
��� >-")" �� 	��� ह�;  

(घ) �	� ह�, "&  �ह �� �9  ह/ 	�  � >	"
��� �� 
�ह �ह� ��� ह� 	�  1 
	��&A�� �� �
W��"� �� 
0	=� ��G9��� ���G�"  ह�; K�  

(N) �	� ह�,, "& `�� 0	"	�1 ��G9	��D �� 
�,~�� 	�"�� ह/ K� T���  ���� T� 
	��&A�� �& 
>	" 
<G 	�"�� 0	"	�1 ह�	� ह& �ह� ह�? 

 

)� �	���� 
	���� 
6 ��G� 
	�� ( ��  "�.��. 
�	+/�� ���-. ) : (�) A� ह�,�  
�) �	�	" �� �e� T� >��� ह�:- 
1.  �)~� T,A�	��� �� FU�� 

��,	��� �,�e� �� FU�� A� 
��&�  

- 0C�.  

2.   	���'� (	
o) A� 
�,��=� �,����  

- ��-� 

3.   	���'� 	��y� �'����  
�F�-����  �� FU��  A� 
��&�  

 -��-� 
�	9
 

�	�	" �� �e� ��� �� � ����  
���� �� 	��� 
����  

(�) A� ह�,� 

(घ) �	�	" �� 0	='�< ��G9�	�(, �� �,~�� �� 

"� �हE ����� ह��  

(N) >W� �हE  e"��  

Setting up of fertilizer manufacturing 

plant at Nellore 

611. SHRI MOHAN BABU: Will the 
Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether the Indian Fertilizer 
Corporation is setting up a fertilizer 
manufacturing plant at Nellore in 
Andhra Pradesh; 

(b) if so, whether this would be fifth 
manufacturing unit in the country; 

(c) if so, what is the total cost of this 

project; 

(d) by what time the project is likely 

to be completed; and 

(e) the estimated annual production of 

fertilizers from this plant? 

THE MINISTER OF STATE IN THE 

MINISTRY OF CHEMICALS & 

FERTILIZERS (SHRI EDUARDO 

FALEIRO): (a) Indian Farmers 

Fertiliser Cooperative Limited (IFFCO) 

have submitted a proposal to the 

Government, for approval under the two 


